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(ii)

(iii)

Uv)

(v)

Messages from

Rajya Sabha

I am directed to inform the
Lok Sabha that the Rajya
Sabha, at its sitting held on
the 14th August, 1961, agreed
without any amendment to
the Marking of Heavy Pack-
ageg (Amendment) Bill,
1961, which was passed by the
Lok Sabha at its sitting held
on the 2nd May, 1961.”

“In accordance with the pro-
visions of rule 125 of the
Rules of Procedure and con-
duct of Business in the Rajya
Sabha, 1 am directed to in-
form the Lok Sabha that the
Rajya Sabha, at its sitting held
on the 16th August, 1961,
agreed without any amend-
ment to the Delhi (Urban
Areas) Tenants’ Relief Bill,
1961, which was passed by
the Lok Sabha at its sitting
held on the 2nd May, 1961.”

“In accordance with the pro-
visions of sub-rule (6) of rule
162 of the Rules of Procedure
ang Conduct of Business in
the Rajya Sabha, I am direct-
ed to return herewith the Salt
Cess (Amendment) Bill, 1961,
which was passed by the Lok
Sabha at its sitting held on
the 10th August, 1961, and
transmitted to the Rajya
Sabha for its recommendations
and to state that this House
has no recommendation to
make to the Lok Sabhg in
regard to the said Bill.”

“In accordance with the pro-
visions of rule 97 of the Rules
of Procedure and Conduct of
Business in the Rajya
Sabha, I am directed to en-
close a copy of the Indian
Standards Institution (Certifi-
cations Marks) Amendment
Bill, 1961, which has been
passed by the Rajya Sabha
at its sitting held on the 14th
August, 1961.”

“In accordance with the pro-
visilon of rule 97 of the
Rules of Procedure ang Con-
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duct of Business in the Rajya
Sabha, I am directed to en-
close a copy of the Foreign
Awards (Recognition and En-
forcement) Bill, 1961, which
has been passed by the Rajya
Sabha at itg sitting held on
the 4th August, 1961.”

BILLS PASSED BY RAJYA SABHA
AND LAID ON THE TABLE

Secretary: Sir, I lay on the Table
of the House the following Bills, as
passed by Rajya Sabha: -

(1) The Indian Standards Institu-
tion (Certification Marks)
Amendment Bill, 1961.

(2) The Foreign Awards (Recog-
nition and Enforcement) Bill,
1961.

12:04 hrs,
COMMITTEE OF PRIVILEGES
THIRTEENTH REpDORT
Sardar Hukam Singh (Bhatinda): \
[ beg to move:

“That the Thirteenth Report of
the Committee of Privileges pre-
sented to the House on the 11th
August, 1961, be taken into consi-
deration.”

Shri Tangamani (Madurai): There
are also other motions. Under Rule
315(3), I would like to know whe-
ther the first motion is going to be
taken up  and dispose of according
to the rules after discussion for half
an hour and the other four motions
will be taken up subsequently, in
which case, I would like to know how
much time will be allotted for these
four motions, notice of which has been
given and which have been circulated.

Mr. Speaker: Hon. Members may
kindly refer to Rule 315, which says:

“(1) After the report has been
presented, the Chairman or any
member of the Committee or any
other member may move that the
report be taken into consideration.
whereupon the Speaker may put
the question to the House,
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(2) Before putting the question
to the House, the Speaker may
permit a debate on the motion. not
exceeding half an hour in dura-
tion, and such debate shall not
refer to the details of the report
further than is necessary to make
out a case for the consideration of
the report by the House.

(3) After the motion made un-
der sub-rule (1) is agreéd to, the
Chairman or any member of the
Committee or any other member,
as the case may be, may move that
the House agrees or disagrees or
Agrees with amendments, with
the recommendations contained in
the report.”

I shall follow this procedure. The
hon. Deputy Speaker has moved, as
Chairman of the Committee. that the
report be taken into consideration.
Hon. Members who would like to say
that the report may be taken into
considerotion or why it ought not to
be taken into consideration may ad-
dress the House briefly,

Shri Tangamani: After the half-
hour discussion is over, I woulg like
to know whether time will be allotted
for the four motions which have al-
ready been tabled under Rule 315(3),
because it is not clear how much time
be allowed for those motions. Half
an hour is for the motion for taking
the report into consideration. What
about the time for the motions for
agreeing, not agreeing, etc.?

Mr. Speaker: It is not provided in
the rules. No restriction is there. 1
shall consider what time may be ne-
cessary.

Sardar Hukam Singh: The hon.
Member is anxioug to know before-~
hand what woulg be the procedure
after this has been adopted. I will
just submit that if this motion has
been adopted and then if the motions
notice of which has been given and
which are mentioned on the order for
agreement or disagreement are taken
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up and the House passes a resolution
agreeing or disagreeing, whatever it
is, the position will be that if it is
disagreement, then of course no ques-
tion arises of calling Shri Karanjia.
But if the House agrees and that re-
solution is adopted and then Shri
Karanjia comes—we are discussing
only hypothetically—he would not
have any opportunity to say anything
by way of explanation br extenuation
of his offence.

In 1887—that was the last case in
the House of Commons—a case came
up and there, without giving an op-
portunity in the House to the offender
to explain his conduct, the House
passed a resolution. But that was the
last case and that can be distinguished.
because in that case, the offender had
confessed his guilt before the com-
mittee. Since that case, five other
cases have happened in the House of
Commons. In everyone of them, after
the committee had made the report
and the House has decided to consi-
der the report, then the offender was
asked to attend the House on a par-
ticular day. If he comes after the re-
solution, then he cannot say anything,
because he will have to listen to the
pleasure of the House expressed in
that resolution. If before that he is
called, he can be just alloweq an op-
vortunity to say something, if he has
to, by way of extenuation of his
offence,

Under these circumstances, my in-
tention is, if thig motion of mine to
consider thig report is adopted, then
T will request you to allow me to make
a motion that Shri Karanjia do attend
the House on such and such a date.
When he comes and he is given an
opportunity to say anything that he
wants to say to this House, then in
view of that, we might take up the
other motiong whether the report be
agreed to or not agreed to. Then a
discussion should take place, so that
we have before us all that he has to
say in that respect.
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This is my request to the House, be-
cause in all cases that were taken up
after 1887, that opportunity has always
been given to the offender and he has
been allowed to explain his conduct,
if he wants to say anything.

Shri Naushir Bharucha (East Khan-
desh): May I submit that the proce-
dure outlined by the hon, Deputy
Speaker is the correct procedure to
follow irrespective of the fact that
though the Privileges Committee af-
forded an opportunity to Shri Karan-
jia and Shri Raghavan to appear, and
they declined to appear? 1 submit
that it would be only in the interests
of justice that whatever Shri Karanjia
desires to say to this House should be
heard. It is immaterial what judg-
ment the House passes afterwards.
After this motion for consideration of
the report is adopted, 1 submit that
the procedure outlined by the hon De-
puty-Speaker should be followed.

Shri Tangamani: Actually accord-
ing to our rules, all that we can do is
that any report of the Privileges Com-
mittee can be taken into consideration.
Even where the Privileges Committee
does not direct a particular kind of
punishment, in some cases we come
before this House with a motion that
the report may be adopted. So, Sir.
we have to take the report into consi-
deration and then follow it up there
cannot be a substitute motion saying
that a particular person or persons
may be brought before this House.

Mr, Speaker: That is not what the
hon, Deputy-Speaker said. He has
already moved this motion for consi-
deration of the report. That would be
discussed now, according to the rules,
for half-an-hour. Thereafter, the
question is whether we should imme-
diately proceed with the other amend-
ments or substitute motiong saying that
the report be accepted, agreed to or
rejected. Before that, the hon. De-
puty-Speaker wants to ask Mr. Karan-
jia to come here and state what he
would like to state. If we adopt the
report and if we want to reprimand
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him, he will have to be called here and
he will have to come. If then he says
something, it is also open to the House,
in view of what he has stated, to consi-
der what ought to be punishment. But
according to the House of Commons
practice, which we have adopted in
many cases, though there is a ~ase as
early as 1887 later on all the other
cases hae been cases where immediate-
ly after the motion for consideration
was adopted an opportunity was given
to the accused to appear and state
what he had to say. Therefore, whe-
ther he appeared before the Committee
or not or whatever statement he might
have made before the Committee,
when he is given an opportunity to say
what he has to say before the Bar of
the House, he may reconsider and say:
“I am sorry for what has happened.”

Shri Asoka Mehta (Muzaffarpur):
Sir, are the precedents on a par with
what has happened here? Through
you, Sir, I would like to seek some
clarification from the hon. Deputy-
Speaker. In this case th, Privileges
Committee affordeq an opportunity to
the gentleman concernedq to come and
appear before the Committee. Ha re-
fused, and he has sent 3 long expla-
nation about which the Privileges
Committee has something very strong
to say. Now, I want to know whether
in the six cases that have been refer-
red to by the hon. Deputy-Speaker
the parties concerned were co-opera-
tive or non-co-operative and even
when the party was non-co-operative
whether this kind of courtesy was ex-
tended to him by the House. If we
are to be guideq by precedents, Sir,
we should have full facts about those
precedents,

Shri H. N. Mukerjee (Calcutta-
Central): Sir, I want to seek one
clarification. We have got the Com-
mittee’s report before us agnd the Com-
mittee has made certain recommenda-
tions. Now, Sir, if those recommenda-
tions are to be acted up to, then we
shall be doing something which is to
create a very fresh precedent ag far
as our House is concerned. Now, that
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is a matter about which we have to
make up our mind. Therefore, I
feel that the merits of this report
should be discussed before we decide
on having Mr. Karanjia here or not. 1
think that here is a recommendation
already and it is a matter of record.
We have to have an opportunity of
saying applying our minds to it. As
far as I am concerned. Sir, I am a
member of the Committee, and I owe
it to myself and to the House to ex-
plain why 1 differ from the recom-
mendations made by the Committee.
Pending the acceptance or rejection of
the recommendations, to have a prti-
cular journalist is brought here to the
House is 3 proceeding which is so en-
tirely without any precedent in the
history of this Parliament and so
out-of-date in the history of the Bri-
tish House of Commons. I feel that
we should hold our hands ag far as
that is concerned. We should rather
discuss the merits of the revort and
the recommendations as far as theyv go,
whether they are right or wrong or
whether they should be rejected or
amended. And. I am sure—the Leader
of the House ig here—perhaps after a
discussion lasting a certain duration a
certain kind of punishment arrange-
ment could be arrived at which would
be to the satisfaction of all concerned
and in conformity with the dignity of
the House. That is whyv. Sir, I suggest
that we proceed to a full scale discus-
sion of the revort, its objective recom-
mendations, its merits and all this kind
of thing.

Shri Hem Barua (Gauhati): Sir, I
was a member of the Privileges Com-
mittee.

Mr. Speaker: I will ask non-mem-
bers first,

Shri Tyagi (Dehra Dun): Sir, I
could understand what the hon. De-
puty-Speaker has said. We can adopt
the report. But the difficulty in the
report is, as I understand it, that the
report makes certain recommendations
as regards of punishment. I can un-
derstand the report making a recom-
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mendation to the House that the case
deserves consideration. If the Com-
mittee had gone only so far it would
not have mattered. But the report
goes further, angq says with regard to
a particular journalist: “As regard
Shri A. Raghavan the Committee feel
that the ends of justice will be ade-
quately met by awarding him some
milder punishment.” If we adopt this
report we adoot this punishment also.
“The Committee accordingly”, the re-
port goes on to say, “recommend that
the Lok Sabha Press Gallery card
and Central Hall pass issued to him
be cancelleq and be not issued again
till he tenders to the House a full
and adequate apology.” By adopting
thig report......

Some hon. Memebrs: We are not
adopting,

Shri Tyagi: What else are we do-
ing? If the Committee had only said
that the case was one which deserved
further enquiry, I could understand
that. In that case whosoever was the
accused could have been called at the
Bar of the House to give an explana-
tion. But here there is a regular con-
viction in this report. Therefore, 1
submit that it deserves g thorough dis-
cussion before we commit the House
one way or the other,

Shri Hem Barua: Sir, Professer
Mukerjee was pleased to say just now
that he did not agree with the recom-
mendations of the Privileges Com-
mittee. The Privileges Committee met
on 4th August and discussed th~ entire
matter in a threadbare way. They
discussed the replied given by Mr. .
Karanjia also—a voluminous reply—
and came to certain conclusions. The
recommendations as adumbrated in
this teport were unanimous; Then
what haopened was, on the 7th August
when the Committee met again Mr.
Mukerjee said—it is embodied here
on page 18:

“Professor Mukerjee sought to
reopen the decision of the Com-
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mmittee regarding the course of
action to be recommended to the
House. The Committee gid not,
however, agree to do so.”

"*his means that the unanimous de-
cision of the Committee stands be-
-cause the matter was not reopened, be-
cause Committee did not want it to
be reopened. At the same time, he
also did not dissent from the conclu-
sions arrived at by the Committee.
When Professor Mukerjee was asked.
he said that positively this was a gross
breach of privilege. Therefore, Sir.
this does not come in at all.

Shri Braj Raj Singh (Firozabad):
With respect to the procedure, Sir,....

Mr. Speaker: Order, order. I will
try to clarify this matter. According
to our rules first the House must de-
cide whether the report ought to be
‘taken into consideration. A brief
statement as to why it ought to be
taken into consideration can be made.
If there is no recommendation at all,
there is nothing more to be done, in
-which case there is no question of tak-
ing inty consideration because the
‘Committee has not said anything. Here
the Committee has advised that the
person must be brought here and re-
primanded. So the House has to take
into consideration the report. Whe-
ther it agrees with the revort or dis-
-agrees with the report comes at a later
stage Let me first dispose of the
motion for consideration. At this stage
‘we do not go intp the merits. whether
it is worthwhile taking it up at all er
it is such a trivial affair that we ought
not to take it up. Then the question
will arise as to whether we should
adopt it. We will assume that we do
-not adopt the old ruling of the Houser
of Commons, but now a convention has
been established. Wherever there are
not adequate rules and the procedure
followed is not ruled out it becomes
a convention. The questionis, when
at a later stage when the accused
comes here, after disposing of the other
motion whether the House agrees with
the report or disagrees with the report
and after going into the recommenda-
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tions thoroughly, then it is only a
question of impcsing the punisi:zment
upon him. On the other hand, if he
then says that he is sorry for what
has happened, the position will be that
the House has already committed it-
self. Whether once again it will go
beyond it or not I cannot say, be-
cause the rules do not provide for it.

That is why the hon. Deputy-
Speaker saig that immediately this
motion for consideration is disposed
of by the House after a brief state-
ment, before the other motions are
taken up as to whether we agree or
disagree with the report, we should
send for the accused and hear him_ At
a later stage it is inevitable, because
if you want to impose the punishment
you will have to call him. I have got
a few cases here. This is the first case
of its kind here. No recommendation
has so far been made by any commit-
tee to call an accused person to the Bar
of the House. It is not merely a ruling
of 1887. Later on, in 1956-57 there
was a case. I shall read it out for the
benefit of the House, or may I know
whether the Leader of the House will
refer to the case?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): I confess, I have not kept
myself in close touch with it. The
matier was referred to the Privileges
Committee and its repart has come,
which I glanced through. I should
‘magine from what I heard this morn-
ing that the proposal made by the
Deputy-Speaker is probably the cor-
rect course to adop:.

Mr. Speaker: May I suggest one
course? The first motion is that the
Report of the Privileges Committee be
taken int. consideration. The other
ma‘ters, that is to say, whether we
should straightway proceed to the
other motion agreeing or not agreeing
to send for him, they come later on
after th's Report is taken into consi-
deration. So far as those matters are
ccncerned, I will give the hon. Mem-
bers time till tomorrow to study the
earlier reports, conventions of the
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Hecuse of Commons, etc. and come pre-
pared to decide what kind of conven-
tion we should adopt—whether we
sh-uld straightway go by the rules
and then come to the other motion
and so on. So, I shall now put this
question to the vote of t‘he House.

The question is:

“That the Th'rteenth Report of
the Committee of Privileges pre-
sented to the House on the 11th
August, 1961, be taken into consi-
deration.”

The motion was adopted.

12.30 hrs.

MOTION RE: THIRTEENTH REPORT
OF COMMITTEE OF PRIVILEGES

Shri Vajpayee: What about the
half-an-hour discussion?

Mr. Speaker: That Deputy-Speaker
will move the motion tha! Shri Karan-
jia may be called to the Bar of the
House, Then it is open to the House
to discuss this matter and decide
whether a new rule is necessary,
because it is n:t provided in the rules,
whether the convention of the House
of Commons is clear in this matter and
whether we should adopt that conven-
tion or not. All these matters will be
discussed tomorrow in extenso. The
hon. Members may come prepared.
Then, if the decisicn is that he has to
be called of course, it has to be done
Even if he is not called and we make
up our mind that he ought not to be
called, I will give opportunity some
other day when we consider the ques-
tion as to whether we agree with this
mot'on. All these mat‘ers have to be
discussed at length.

Shri Braj Raj Singh (Firozabad):
May I just submit that when we con-

ider the present motion we come
fwder rule 315(3), and that rule says:

“After the motion made under
sub-rule (1) is agreed to, the
Chairman or any member of the
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as the case may be, may move that
the House agrees, or disagrees or
agrees with amendments, with the
recommenda‘ions contained in the
report.”

So far as I know, the amendments
circulated do not contain any amend-
ment which has been moved by the
Chairman of the Privileges Committee,.
and if you allow the Chairman of the
Privileges Committee presently to
move an amendment we hall be taken
unawares because that has not been:
circulated. So, if at all the Cha'rman
of the Committee is in a mozd to move
any amendment ‘o the motion, then he
should be allowed to do so on a future
occasion, either tomorrow or when we
take up the matter again.

Mr. Speaker: I am afraid the hon.
Member has misunderstzod the situa-
tion. The Chairman of the Commit‘ee
had tabled a motion that the Report
be taken 'nto consideration. 1t is
quite in order, and it had been cir-
culated also. Tha* is the firsi stage.
Under rule 315(1), that motion has
been made and it has been also now
adopted by the House, to the effect
that the Report be taken int> consi-
dera‘ion. Thereafter, sub-rule (3) of
rule 315 says that a motion may be
moved that the House agrees, or dis-
agrees or agrees with amendments
with their recommendations contained
in the Report. Dr. Ram Subhag Singh
has given notice of an amendment that.
the House agrees with the Report.
Shri Tangamani has tabled another
amendment that the House disagrees.
with the Rep-rt. Those two notices
are there. When we have been con-
sidering this matter, in between, not
as an amendment but as an indepen-
dent motion, the Deputy-Speaker
wants to move a motion that the accus-
ed shall be called to the Bar of this
House and given an opportunity to
explain., Exception has been taken to
this by Shri Asoka Mehta saying
when Shri Karanjia was in fact given
an opportunity and he did not avail of’
that opportunity whether it is right to
give him another opportunity or not.





